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Neu Dalhi this the gth Day-of February, igg?

Hon'ble Smt, L al<s hmi Suamin athan , Flsidber ( 0)

Shri 0.\/,R, Satty,
s/o 3h, Y.Uo Setty,
Assistant^. Director ,Librar y Inf. Bureau,
Central Oat ar "Commi ssion ,
Ssua 'Bhauan, R.KPuram, N su Delhi
ry 0 51 o/s ect or—IU , R, K a Pur am, N au Delhi.
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(By Aduocats Shri K.L. Bhandula )

I

Union of India through
1, Jocretary to the Gout,of India,

flinistry of U at er Resources,
Shram Shakti BhaUan,
N au D elhi-I

2. Th 8 Chairman,
Central Water Commission,
Ssua Bhauan, R, Pur am ,N eu Oolhi-SS

(By Advocate Sh.Madhav Panikar )

... Applic ant

.. Raspondents

0 R-D E R (or all

Shri Bhandula,learned counsel for the applicant

submits that in viuo of the certain facts uhich had been

brought on record, in this OA by uay of an addit'iGnal'yfiled

by the respondents dated' 22.11.1955, he seeks parmission

to uithdr au th'is OA. He submits that it ujUld be necessary

for him to impugns - the penalty order' passed in the
disciplinary enquiry dated 6,5.78 on the ba^'s of uhich

his promotion uas cancelled to the po.;t of Ounior Engineer

u.a.f. 9.5.78,

rs Permission to uithdr au the OA is grant ed-uith
,  application

liberty to the applicant to file- affrosh/ if so advised,

in accordance uith lau. .

yithdr aun.

In the above circumstances, 0A is dismissed as

-Smt.Laksh.mi Suaminathan)
f^'lembar (3)
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